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To, K-Mail/Registered Post

The Registrar,

The National Green Tribunal

Principal Bench,
New Delhi

E-Mail-judicial-ngt@gov.in

Subject:- Compliance of direction issued by Hon’ble National Green

Tribunal in Original Application 364/2022 Ram Kailash Singh Vs. State of
U.P. in order dated 23-05-2022.

Sir,
With reference to the subject mentioned above, this is to inform you

that in compliance of order issued on 23-05-2022 by Hon’ble National
Green Tribunal in Original Application 364 /2022 Ram Kailash Singh Vs.

otate of U.P. The compliance report is submitted for your kind perusal and
necessary action please.

Encl:-As Above.

Your Sincerely

ﬁlﬁ%\ﬂ »

(R. K. Singh)
Regional Officer
Copy to:-
1. Member  Secretary, U.P. Pollution Control Board Lucknow for
information.

2. District Magistrate, Prayagraj for information.

3. Chiet Environmental Officer (Circle-2), U.P. Pollution Control Board
Lucknow for information.

4. Chief Law Officer, U.P. Pollution Control Board Lucknow for
information.

5. Sri1 Pradeep Misra, Advocate Hon’ble Supreme Court/NGT, New Delhi
for perusal and necessary action please.
.

Regional Officer

AL~
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Joint Inspection Report
on
The matter of Original Application No. 364/2022 in the name of Shri Ram Kailash

Singh V/s State of U. P.
Background:

In pursuance of the Hon’ble NGT order dated 23.05.2022, Joint Committee was
constituted comprisingrepresentative of Ministry of Environment Forest and Climate
Change (MoEF & CC), Integrated Regional Office (IRO), Lucknow, Central Pollution
Control Board Regional Directorate (CPCB- RD), Lucknow, State Pollution Control
Board (SPCB), Regional Office, Prayagraj, Additional District Magistrate (ADM),
Prayagraj. Joint Committee had meeting on 20.07.2022 at Regional Office of UPPCB,
Prayagaraj, in which all members has been participated and decided to visit the site on
21.07.2022 to find out the factual status of the 1ssued raised by the complaints.

During site visit committee interacted with representative of M/s Prayagra] Power
Generation Company Limited (PPGCL), representative of mine owner and complaints.

A. Following observation has been made during visit:

1. As complaint pointed out about the National Thermal Power Corporation (NTPC),
which 1s not found 1n this area. Instead of NTPC M/sPrayagra; Power Generation
Company Limited (PPGCL), BaraPrayagra) found operating and linked with the
abounded mines 1n question for disposal of bottom ash, as mention in the Hon’ble
NGT orderdated 23.05.2022.

2. Commuittee also contacted Shri Ram Kailash Singh (The Complainant) and verified
his Aadhar Card and discuss the matter. Shr1i Ram Kailash Singh clearly stated that
he did not file this complaint. Shr1 Singh also handed over affidavit to committee
(copy of affidavit enclosed as annexure A).

3. M/s Prayagraj Power Generation Company Limited (PPGCL), Bara, Distt.
Prayagraj commissioned 3x660 megawatt Power Plant, which 1s major source of
ash generation 1n this area. M/s PPGCL has given work order for the disposal of
the bottom ash 1n the abandoned mine void toM/s Ram Raj Singh, Bhu khand No.
180, Pure Baijnath, Bara Prayagraj (Copy of the work order enclosed as annexure
B).Smt. Ramrati Devi w/o Sh. Devraj Singh has authorized to Sh. Ram Raj Singh
to use her mine for disposing the ash (annexure C). Accordingly, the disposal

activity started after due permission from respective regularly authoritybySh. Ram
Raj Singh, Bhukhand No. 180, PureBainath, Bara Prayagra) {vide UPPCB letter
no. CTO vide 1447771/UPPCB/Allahabad
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(UPPCBRO)/CTO/water/PRAYAGRAJ/2021 dated 18.12.2021, which 1s valid up
to 31.07.2023 and UPPCB vide letter no. CTO vide 144766/UPPCB/Allahabad
(UPPCBRO)/CTO/air/PRAYAGRAJ/2021 dated 18.12.2021, which 1s valid up to
31.07.2023}.

. As per the Hon’ble NGT order dated 23.05.2022 the complainant has raised the
1ssue for dumping of fly ash in water resources filled with 80 feet by NTPC 1n
Ginj Pure Banynath, Police station Bara, District Prayagraj, which 1s violation of
the EPA Act and causing the damage to the Environment and posing serious
health hazard in habitant. Accordingly, Joint committee interacted with the local
habitant to find the fact about health hazard being caused due to dumping of the
ash 1n the abandoned mine. (List of the local habitant with whom joint committee
interacted enclosed as annexure D). None of them raised any significant issue
related to health as well as environmental pollution linked with the disposal of
Ash.

. Joint commuttee also interacted with the Superintended, Community Health Centre
(CHC), Shankargarh, Prayagraj. He informed that no significant health issues
reported among the habitant since last one years due to air and water pollution
exposure to the habitant (copy of letter enclosed as annexure E)

. District Environmental Secretariat, Prayagra; granted Environmental Clearance
(EC) vide letter no. 436/Prayagra) (DEIAA) 582/2017-18 dated 27.05.2017 1n the
name of Smt. Ramrati Singh w/o Shr1 Deviraj Singh, Tehsil Bara, District
Prayagraj. As per the environmental clearance (EC) the total area of the above
project 1s 2.02 hectare (copy of EC 1ssued by DEIAA, enclosed as annexure F)

. Factual status at site:

. Details layout indicating location of M/s PPGCL, Prayagraj,abundant mine,
irrigation canal & other details are shown 1n map 1s enclosed as annexureG for
reference and record.
. As per information provided by PPGCL around 1800 ton/day bottom ash being
ogenerated and work order has been given to M/s Ram Raj Singh, Bhukhand No.
180, PureBaynath, Bara Prayagrajfor disposal of 2,00,000 metric tons of bottom
ash 1n to his abandoned mine. Out of which 55,000 metric ton has dispatched by
PPGCL for disposal to the M/s Ram Raj Singh, Bhukhand No. 180, PureBaijnath,
Bara Prayagraj, which has been disposed on abandoned mine for filling the
undulated area of the mine as well as developing the approach road within the
abandoned mine.
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. As per site visit committee has found that approximate 20% of the abandoned mine
area has already been filled by dumping of ash (bottom ash)and 1t 1s also shown 1n
Google map taken on two different dates 1.e.before dumping bottom ash in the
mines (Annexure H(A), and after dumping of bottom ash started in the mines as
on (Annexure H(B)enclosed for reference.

. As per the discussion had with M/s PPGCL, Prayagrajand Sh. Ram Raj Singh
(Mineowner), 1t 1s found that total depth of the mine 1s approximately 100 feet and
almost 50% mine 1s filled with the rain water. It 1s estimated that approx. 2-2.5
lakh meter cubewater stored in mine.(Photographs 1,2,14).

. Committee also noticed that the M/s Ram Raj Singh, Bhukhand No. 180,
PureBaijnath, Bara Prayagraj used significant quantity of soil for conditioning the
bottom ash dumped area for the development of green belt in one side abandoned
mine and planted various saplings, it seems the above sapling has been planted
recently before site visit of the joint committee(photographs 4.5,18).

. Thework order 1ssued on dated 27.01.2022 by the PPGCL 1n the name ofM/s
Ram Raj Singh, Bhukhand No. 180, PureBaijnath, Bara Prayagraj, for dumping
of ash (bottom ash). The dumping of bottom ash has been stopped recently
before committee visit, due to intervention of local administration (Copy of
letter 1s attached as annexurel) as complaints has filed the case in Hon’ble
NGT.

. The photographs taken during visit are annexed as annexure Jfor reference.

. Recommendation:

. Approach road for transportation of the ash to the abandoned mine shall be
constructed appropriately to avoid air pollution,

. M/s Ram Raj Singh, Bhukhand No. 180, PureBainath, Bara Prayagra; must
ensure that the vehicle used for the transportation of the ash must have valid
PUC, fitness certificate and appropriately covered to avoid air pollution,

. Water sprinklers must be deployed to ensure to prevent the re-suspension of the
road dust and prevent the air pollution in to the surrounding area due to
movement of vehicles.

. As concerned of the matter of the compliant and prevention of the
environmental pollution the dewatering of abandoned mine to be carried out at
the cost of the M/s Ram Raj Singh, Bhukhand No. 180, PureBainath, Bara
Prayagrajand evacuated water must be discharge in the nearby irrigation canal
which 1s meeting to river Belanand ultimately confluence with river tons,after
traversing the substantial distance.
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5. M/s Ram Raj Singh, Bhukhand No. 180, PureBaijnath, Bara Prayagraj must
ensure the ash should not be dumped in the abandoned mine until it gets
completely dewatered to avoid further contamination of the water, which is
recommended for disposing in to the nearby natural water bodies through the
canal, and it is approximately 250 meter away from the abandoned mine in
question.

6. M/s Ram Raj Singh, Bhukhand No. 180, PureBaijnath, Bara Prayagraj must

ensure the proper implementation of the mine closure plane, which isone of the
conditions of Environmental Clearance (EC) 1ssued to them.
7. For the optimum utilization of the water resources M/s Ram Raj Singh,

Bhukhand No. 180, PureBaijnath, Bara Prayagraj must de-water the abandoned
mine only during lean season.

\
R. K. Singh
Regional Officer, UPPCB Harsh Dev Pandey
Prayagraj ADM-Prayagraj

Dr A.K. Gupta Dr DK S0nl
Scientist E Scientist E
IRO-MOEF&CC, Lucknow Regional Office-Lucknow, CPCB
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Government of Uttar Pradesh
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NEWIMPACC (SV)/ up14217404/ PRAYAGRAJ SADAR/ UP-AHD

SUBIN-UPUP1421740488104396701478U
RAM KAILASH SINGH SON OF SHRI RAM SAJEEVAN SINGH

Article 4 Affidavit
AFFIDAVIT AS PER DOCUMENT

RAM KAILASH SINGH SON OF SHRI RAM SAJEEVAN SINGH
Not Applicable
RAM KAILASH SINGH SON OF SHRI RAM SAJEEVAN SINGH
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WORK ORDER

VENDOR DETAILS

- — T ——— - ——" — - —— W W S W — " S — T —— — -

Vendor Code : 160000050

RAMRAJ SINGH

AKAURIYA, BARA

PRYAGRAJ: 212107,India

Attn :

Tel :

E-mail :

Vendor GST No.: | o
Vendor PAN No. “

ORDER DETAILS
'Work Order Ref : 6000000768 ’
Date :27.01.2022
Currency : INR

Company Representative : Mr. AKSHAY KUMAR

Email : akshay.kumar@ppgcl.co.in
Our Reference No :

Contractor's Quote reference :

OLA Reference No :- NA

Company GST No.:09AAECP2746B1ZM

LALavativii, Luauiiig, Tialispul Litg aiiu DdLKiiing ol ADdNAoned viine Uutsiae PIant PFremises

R e e e el e e e b b LR B R LR R R B R e e e e e b T L T T T S i T R A O TR o O e e B A (T Gy g F e A T g

The Work Order constrtutes Companys offer to Contractor upon the terms and COHdItIOﬁS stated herem and shall
become a binding Contract, when it is accepted either by Contractor's acknowledgement or performance. The Work
Order expressly limits acceptance to the terms and conditions stated herein. Any additional or different terms or
conditions proposed by Contractor are objected to and hereby rejected, including without limitation, Contractors
quotation or acknowledgement forms. Any reference in the Work Order to Contractors quotation or proposal does not
imply acceptance of any terms or conditions in that quotation or proposal. It is important that Contractor signs and
returns the Work Order copy within (3) days of receipt. No other forms of acceptance will be accepted. Failure to return
the acceptance does not diminish the responsibilities as set forth herein, but may result in delay to any payment that
may be due to and may be a cause of termlnatldn nf this Work Order

TOTAL ORDER VAI.UE (Excluswe of alI taxes Iewes and dutles) INR 3 42 00 000 00

In words: ( Rupees Three crore forty two lakh only ).

For Prayagraj Power Gn.Co.Ltd

Signature: .

Name:
Approver Name : BRAJESH SINGH

Designation : ALL

CONTRACTOR'S ACCEPT

Signature:
Name:

Designation:

This Purchase Order/Contract will be executed / suspended and,managed till Contract completion/commissioning of the work by

order Manager ( details below ):
Order Manager: Mr. Rahul Sangale
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WORK ORDER DETAILS

WORK ORDER REF : 6000000768

PRICE SCHEDULE
It A : o
i s o e e Description Qty UOM Unit Price Amount
No. Code
10 996511(5)  Ash Lifting From Dyke 1/2 Dump to 1.000 AU 3,42,00,000.00 34200000.00

IN: Central GST-ND 2.5%
IN: State GST-ND 2.5%

This item includes the following services:

HSN/SAC : : . G2
S.No P de/- Service Code Service Description Qty UOM Unit Price Amount
1010 996511(5) 4010605  CISE LFTINGFLYASH 200,000 MT 171.00  3,42,00,000.00
Total Order Value (Exclusive of all taxes, levies and duties) ~  34200,000.00

Total Order Value : Rupees Three crore forty two lakh only (Exclusive of all taxes, levies and duties).

COMMERCIAL CONDITIONS

1. Scope:

Detail scope of works is enclosed as annexure 1

2. Price Basis:

This is a unit rate contract with all the services to be delivered at PPGCL site with inclusive of deployment of heavy
machinery, tools & tackles, consumable like diesel for means of transport, spares incl. soft spares for bidder’s own

machinery and requisite and trained resources including cost of mobilization and de maobilization. The prices shall remain

firm and fixed during the Contract Period and no variation of any kind (except statutory variations taxes & duties as
provisioned in the GCC) shail be admissible.

All the expenses related to environmental non-compliance and for any other non-compliance task, shall be beared by
bidder. No additional charge shall be payable beyond agreed charges.

3. Completion Schedule/Service to be performed at :

The Effective Date (ED) of Contract shall be the date of issue of LOI/PO whichever is earlier. The Contract shall be for lifting
of 2.0 Lakh MT of ash within 2 months including mobilization from Commencement Date. Bidder has agreed to mobilize Site
completely with requisite and trained resources within 15 days of Effective Date. The date of full mobilization at Site shall
be treated as Commencement Date and submission of RA bills post commencement date shall be considered for payment.

4. Payment Terms :
30 days From GR date w/o Retention

Bidder will raise their RA based on executed work after every 15 days in the month. (i.e max 2 no. of RA bills).Payment due
to bidder shall be made on 30 days credit term basis from the date of receipt of commercially clear and error-free invoices

to be submitted with RA bills duly certified by the Officer-in-Charge for having performed the services satisfactorily. All

payments due to the bidder shall be made only after deduction of LDs / TDS etc. as applicable terms.
Either BG or retention @10% shall be retained.

5. Taxes and Duties :

Quoted prices are excluding only GST which shall be payable extra as per applicable rates, current rate being 5%. No other
taxes, duties, cess etc. payable and shall be deemed to be included in the price mentioned above.
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WORK ORDER DETAILS
WORK ORDER REF : 6000000768

6. Anti Profiteering Clause:

Notwithstanding anything contained in the Contract, in the event of introduction of any new legislation or any change or
amendment or enforcement of any Act or Law, or any change in the interpretation by the Supreme Court of India of any said
Act or law, rules or regulations of Government of India or State Government(s) or Public Body which becomes effective after
the bid date to the completion of work including defect liability period , if any, which results in any decrease in the cost of
the works through reduced liability of taxes & duties, increase in the input tax credits, the Supplier shall pass on the benefits
of such reduced cost, taxes or duties to Prayagraj Power Gn.Co.Ltd to the extent which is directly attributable to such
introduction of new legislation or change or amendment as mentioned above as per Anti-profiteering Rules, 2017, hereby,
“Tax” or “tax” shall include taxes, duties, levies, cess and similar imposts by whatever name called whether in the nature of

Indirect Tax or direct taxes and whether or not imposed by the Central government, state government, local or municipal

authority or any other statutory body

7. Compliance of Local Laws:
The Contractor shall be fully responsible for the due compliance by him and his sub-contractors with all statutory
requirements and with all appllcable labour laws including Contract Labour Abolition and Regulation Act, Workmen's

A o+ m = = & . " "~

F . 4
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their employees. The locations where Allied Manpower Management System (On-line system) has been implemented, the
Contractor shall ensure necessary declarations and documents are provided in the system, as per the role of the Contractor

envisaged in the system.
The Contractor should get in touch with the local HR/IR/ES&A teams for completion of Statutory compliances before start of

the work. The contractor shouid also ensure that he provides correct and complete PF compliance data for a wage month in

the format provided by the HR/IR/ES&A teams on or before 150 of the subsequent month, failing which penalty of 1% of
the value of the Invoice, per day of delay would be deducted from the Invoice raised. Further, the management will also

have a right to suspend the work in case of delay in submitting the PF data.

All other compliances required by HR/IR/ES&A teams should also be provided as per timelines.

The Contractor shall fully indemnify and save harmless the Owner from and against all claims, demands, expenses, losses,
liabilities, charges, actions, suits and proceedings whatsoever including claims under aforesaid Acts and laws which may be

brought or made against the Owner, its Officers or servants by reason or in consequence of any matter or thing done or
omitted or delaying the submission of data by the Contractor and/ or its sub-contractors and all costs, charges and expenses

which may become payable by the Owner in respect thereof.

8. Performance Parameters & Deductions due to non compliance :

Bidder agreed to liquidated damages for shortfall in performance / SLAs If the average evacuation & lifting is less than 4000
MT / day, 1% LD would be applicable for every 1% reduction in average evacuation with max capped at 10%.

9. Order Manager :
This order shall be managed by Mr. Rahul Sangale from Owner. You are requested to contact him/her for further queries

related to execution.

10. Contract Performance Bank Guarantee:

Bidder agreed to submit within 15 days of Effective Date an unconditional irrevocable bank guarantee toward contract
performance payable on demand duly stamped strictly as per the prescribed format of PPGCL for a sum equivalent to 10%
of the Contract Price valid for the Contract Period and with a claim period of not less than 6 months beyond the expiry of
Contract Period. Equivalent amounts shall be retained from bills in case of non-submission of BG within 15 days of ED. BG

amount shall be forfeited against non-performing/completion of job.
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WORK ORDER DETAILS

WORK ORDER REF : 6000000768

11. Order of Precedence :
In the event of conflict between the provision of this order along with its attachments and annexure, the following order of

precedence shall apply so that the conflicting provision(s) in the document lower in the order of precedence set out below
shall give way to the conflicting provision(s) in the document higher in the order of precedence, namely:

1. Work Order (with '‘Commercial Conditions’)
2. Special Terms and conditions

3. General Terms and conditions

4. Technical Specification

12. Modifications to the General Conditions of Contract :

1.Bidder agreed to liquidated damages for shortfall in performance / SLAs If the average evacuation & lifting is less than
4000 MT / day, 1% LD would be applicable for every 1% reduction in average evacuation with max capped at 10%.

2.Bidder agreed to submit within 15 days of Effective Date an unconditional irrevocable bank guarantee toward contract
performance payable on demand duly stamped strictly as per the prescribed format of PPGCL for a sum equivalent to 10%
of the Lontract Price valid for the Contract Period and with a claim period of not less than b months beyond the expiry ot
Contract Period. Equivalent amounts shall be retained from bills in case of non-submission of BG within 15 days of ED. BG
amount shall be forfeited against non-performing/completion of job.

3.Bidder shall take all necessary insurances of adequate value to cover all its manpower / material / resources including 3rd
nartv eencral linbilitv insuranee / workmen eomnensation naliev ns annlieable. In the event of anv loss or domaoges or anv

accident etc., Bidder shall make all claims directly with his insurer. Any difference between the claims settled and the actual
value of loss shall be borne by Bidder. Bidder will bear the additional costs for replacements if any and ensure timely

delivery as mutually agreed.

4.Bidder shall arrange for boarding & lodging of all personnel outside the plant premises at his own cost. The quoted prices
are deemed to be inclusive of boarding & lodging, travel costs, local conveyances of any nature and no separate payment
on any of these accounts admissible.

5.Bidder has agreed to comply with all Safety Terms and Conditions of PPGCL annexed to the GCC while working inside
PPGCL premises. All PPEs as per the work / job scope requirement shall be provided by Bidder at his own cost.

6.Bidder confirmed that he has the PF & ESI registration and will comply with all statutory requirements and submit
documentary evidence towards the same. This will include monthly wages register, PF & ESI challans for demonstrating
compliance for minimum wages, PF & ESI for each individual employee in accordance with the wage register. The
compliance statement with supporting challans will be submitted every month as per the deadlines prescribed by PPGCL.
PF, ESI & other statutory compliance of the previous month must be attached with the Invoice of any given month for
release of service payments.

7.The service provider shall get itself registered under Acts/rules as may be applicable and shall obtain/renew its licenses, if
required within the contract period of this agreement and a copy of the same will be provided to PPGCL record. Renewed
copy of the said licences as applicable shall be submitted within 7 days of its due date to the concerned person in HR & IR
personnel.

8.Bidder confirmed acceptance to all clauses of Special Conditions of Contract (SCC). Bidder also confirmed acceptance to
PPGCL General Conditions of Contract — Supplies and PPGCL General Conditions of Contract — Services as applicable.

a) No-Objection Certificate (NOC) to be submitted by bidder issued by Up Pollution Control Board before mobilization/
execution of contract.

b) Bidder will manage all the lightening, DG set arrangement for execution of works.

c)Repair and maintenance of bidder’s machinery and equipment shall be in bidder scope. All the spares and consumable
which will go inside the bidder’s machinery shall be managed by bidder.

d)Ash shall be weighted and measures at installed in motion weigh at inside plant near to material gate. In case of non-
functional of running weigh bridge, PPGCL will also allow the weigh bridge installed near 50KT silo.

e) Loading of ash on each vehicle shall be under permissible limits formulated by UP Govt. RTO guidelines.

13. Annexure

Scope of works

[HSN/SAC
Code

Delivery

Service Code [Short Description Long Description Qty uom Date

S.No
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WORK ORDER DETAILS

WORK ORDER REF : 6000000768

HSN/SAC ; o e i
S.No / Service Code |Short Description Long Description Qty UOM Reifvnry
Code Date
10.10 |996511(5) 4010605 CISE, LIFTING FLY ASH CISE, LIFTING FLY ASH 200,000 |MT |14.02.2022
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Statutory Alert:

1. The authenbtaty of thes certificate should be verified at ‘waw_ shciestamp ’
mmhhmmmm:ﬂanmmm%

2 The onus of checking the legimacy s on the users of the certficate
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Google Earth - Edit Polygon

Name: Untitied Polygon

Description Style, Color
Permeter:

Area:
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Google Earth - Edit Polygon

_Description | Style, Color | View | Altitude | Measurements
Permeter: 0.36 Hies

Area: 1.50 | Hectares
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Annexure J

Photographs taken during the site visit on July 21, 2022
(OA no 364/2022)

Photo 1: Overview of abundant mine filled with water Photo 2: Overview of abundant mine filled with water
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Photo 5: Plantation
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Alitude: 44 8443 m
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Photo 9: Disposal of the bottom ash from one side of mine Photo 10: Disposal of the bottom ash from one side of mine

Photo 11: Preparing of earth for plantation on the bank of Photo 12: Disposal of the bottom ash from one side of mine

abundant mine
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Photo 13: Preparing of earth for plantation on the bank of
abundant mine

Photo 14 : Preparing for the dewatering of the mines

Poto 15: Preparing the soil conditioning with bottom ash for Photo 16: Preparing the soil conditioning with bottom ash for
plantation plantation

Photo 17 : Preparation of the undulated catchment area for
movement of vehicle

Photo 18 : Plantation on the bank of abundant mine



